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Before 

th
e 

N
ational 

G
reen 

T
ribunal, 

E
astern 
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B
ench, 

K
olkata 

O
riginal 

M
anirul 

Sekh 
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O
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572 
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V
ersus 

W
E

S
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W
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H
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L
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R
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SPO
N

D
E

N
T

 

N
O
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2

, 

T
H

E
 

D
IST

R
IC

T
 

M
A

G
IST

R
A

T
E

 

A
N

D
 

C
O

L
L

E
C

T
O

R
, 

B
IR

B
H

U
M

. 
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D

E
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No. 

A
n

n
e
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u
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PA
R

T
IC

U
L

A
R
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N
o. 

N
o. 
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A
ffidavit 8

-
9

 

A
 

Photocopy 
of 

th
e
 

Com
nm

ittee 

R
eport 

filed 
in 

connection 

with 
OA 
106/2024/E

Z
 

2. 

No. 

1
0

-
16 

dated 

M
&

M
/3691/D

L&
LR

O
 

(B) 

/2024 

19.08.2024 

addressed 
to 

th
e 

Superintendent 
of Police, 

B
irbhum

, 

M
em

o 

N
o.48/RO

(H
C) 

dated 

22.08.2024 

issued 

by 

the 

Superintendent 
of Police, 

Birbhum
 

along-w
ith 

service 

return 
of notice 
to 

the 

respondent 

no.6 

and 

th
e 

postal 

envelops 

together 

with 

the 

postal 

3 

B
 

Fi�d 
by: 

A
dvo�ate, 

M
. 

Rajib 
Ráy, 

High 
Court, 
C

alcutta 

Bar 

A
ssociation 

Room
 

No. 

13, 
M

ob-9830132729/7980422764 
Em

ail: 
rajib.ray23@

gm
ail.com

 

A
pplication 

116/2024/ 
EZ 

consignm
ent 

track 
report. 

M
em

o 



2 

Before 

th
e 

N
ational 

G
reen 

T
ribunal, 

E
astern 

Z
one 

B
ench, 

K
olkata 

O
riginal 

A
pplication 

116/2024/ 
EZ 

M
anirul 

S
ekh 

&
 

O
rs. 

...A
pplicants 

V
ersus State 

of 

W
est 

B
engal 

and 

Ors. 

G
A

L
 

W
EST, 

OF 

...Respondents 

M
D. 

NASER 
HOSSAIN 

N
O

T
A

R
Y

 
Regd. 
N

o.-12/16 
Exp.-28.02.26 

D
t.-Birbthum

 

ADAR 
S 

A
FFID

A
V

IT 

O
N

 

B
E

H
A

L
F 

OF 

T
H

E
 

years, 
by 

faith 

H
indu 

w
orking 

for 

gain 
as 

the 

D
istrict 

M
agistrate 

and 

I, Shri. 

B
idhan 

C
handra 

Ray, 

L
ate 

Srish 

C
handra 

Ray, 

aged 

about 

54 

C
ollector, 

D
istrict-

B
irbhum

, 

having 

my 

office 
at 

Post 

O
ffice 

and 

Police 

That 
I am

 

w
orking 

as 

the 

D
istrict 

M
agistrate 

and 

C
ollector., 

B
irbhum

 

D
istrict 

having 

my 

office 
at Suri, 

Post 

Office 

and 

Police 

Station: 

Suri, 
D

istrict-
T

hat 
I have 

read 

th
e 

solem
n 

Order 

dated 

11.07.2024 

passed 
by 

this 

Hon'ble 

Tribunal 
as 

well 
as 
a copy 
of the 

Letter 

Petition 

dated 18.04.2024 

and 

understood 
the 

contents 

and 

purports 

thereof. 

2. 

NOTRY 

REGD,-
12 
/ 16 cxP. 

DT-ZB 
02.702e. 

SURI 
SADAR 

COURT 

R
E

SPO
N

D
E

N
T

 

N
O

. 
2, 

T
H

E
 

D
ISTR

IC
T 

M
A

G
IS

T
R

A
T

E
 

A
N

D
 

C
O

L
L

E
C

T
O

R
, 

B
IR

B
H

U
M

. 

Station: 

Suri, 

D
istrict 

B
irbhum

, 

W
est 

Bengal, 

PIN 

731101, 

do 

hereby 

solem
nly 

affirm
 

and 

say 
as 

under 
: 

B
irbhum

, 

W
est 

Bengal. 
I am

 

the 

R
espondent 

No.2 

and 
I 

have 

m
ade 

m
yself 

acquainted 

with 

the 

facts 

and 

circum
stances 

of the case 

and 
as 

such 
I am

 

com
petent 

to 

sw
ear 

sign 

and 

affirm
 

this 

affidavit. 

1. 



3 

T
hat 

this 

affidavit 
is 

being 

affirm
ed 

in
 

pursuant 
to 

th
e 

solem
n 

order 

passed 
by 

th
e 

H
on'ble 

T
ribunal 

on 

11.07.2024. 

3. 

T
hat, 

in
 

th
e 

solem
n 

O
rder 

dated 

11.07.2024, 

this 

H
on'ble 

4. 

"3. 

The 

present 

Original 

A
pplication 

is 

being 

taken 

up 
on 
a letter 

petition 

received 
in 

the 

office 
of the 

Tribunal 

from
 the 

A
pplicants 

on 18.04.2024. 

The 

A
pplicants 

are stated 
to

 
be 

residents 
of 

V
illage-M

unui 

are 

It 
is 

alleged 

that 

one 

Anil 

K
um

ar 

S/o 

R
ajesw

ar 

Singh 

w
as 

granted 
letter 

of intent 
of m

ining 

lease 
for 

sand 
at 

Plot 

N
o.367 

an
d

 

L.R. 

Plot 

N
o.562 

over 

an
 

area 
of lan

d
 

m
easuring 

about 

11. 
1

0
 

acres, 

how
ever, 

h
e 

appointed 

agent 

Provat 

Bauri 

and 

another 

agent 

Shyam
al 

B
epari 

resident 
of 
V

illage-Suri, 

4. 

oF 

YUM
19 MD. 

NASER 
HOSSAIN 

NOTARY 
Regd. 

No.-12/16 
Exp.-28.02.26 

Dt-Birbhum 
RSD 

SADAR 

5. It is 

also 

alleged 

that 

one 

D
ebasish 

G
hosh 

S/o 

D
ijopado 

G
hosh 

resident 
of A

m
ritpara, 

P.O
.+P.S.-Sonam

ukhi, 

who 
is 
a m

em
ber 

of Zilla 

Parishad 
of B

ankura 

Zilla 

and one 

C
hanchal 

Sarkar 

are 

behind 
the 

illegal 

sand 

m
ining 

racket. 

6. M
atter 

requires 

consideration. 
X

X
X

 18. 

N
otice 

on 

R
espondent 

N
os.5, 

6 &
 

7 shall 
be 

served 

through 
the 

office 
of the 

District 

M
agistrate, 

Patna 

and Birbhum
 

respectively 

and 

affidavit 
of service 

shall 
be filed 

by 
the 

next 

date 
of listing. That, 

on 

the 

above 

context, 

this 

H
on'ble 

Tribunal 

constituted 
a 

Com
m

ittee 

com
prising 

of (i) 

District 

M
agistrate, 

Birbhum
, 

West 

Bengal 
or 

M
agistrate, 

(ii) 

Senior 

Scientist, 

West 

Bengal 

Pollution 

Control 

Board 

and 

his 

representative 

O
ficer 

not 

below 

the 

rank 
of 

A
dditional 

D
istrict 

5. 

SURI 

SADAR 

COURT 

BIRBHON 

REGD.-
1

2
 

/ 1
6

 
N

O
TRY

 

c
p

 
DT 

2
8

 
02 

702h 

Tribunal 

w
as 

pleased 
to 

observe, 

inter 

alia, 
as 

follow
s: 

situated 
on 
the bank 

of River 

D
am

odar 
at 

M
ouza-Palshora, 

J.L. 

No. 

140. 

D
istrict-B

irbhum
 

who engaged 
in 

excavating 

sand 

from
 

the 

said 
plots 
through 

anti-social 

elem
ents 

such 

as 

D
alim

 

M
ondal 

S/o 

Jalal 

M
ondal 

and 

his 

sons 

using 

m
echanical 

devices 

like 

JC
B

 

and 
other 
m

achineries. 

W
E

S
T

, 
B

E
N

G
A

 



N
G

A
L

 

MO. 
NASER 

HOSSAIN 
NOTARY 

Regd. 
No. 

-12/16 
Exp.-28.02.26 

Dt -Birbhum 

4 

(ii) 

Senior 

Scientist, 

State 

E
nvironm

ent 

Im
pact 

A
ssessm

ent 

A
uthority, 

W
est 

B
engal 

an
d

 

directed 

th
e 

C
om

m
ittee 

to 

visit 

th
e 

site 
in

 

question 

and subm
it 

its 

Factual 

and 

A
ction 

T
aken 

Report 

with 

regard 
to 

th
e 

allegations 

m
ade 

in
 

th
e 

L
etter 

Petition. 
It 

has 

been 

further 

directed 

th
at 

th
e 

W
est Bengal 

Pollution 

C
ontrol 

B
oard 

shall 
be 

the 

N
odal 

Body 

for 

all 

logistic 

purposes 

and 

shall 

file 

the 

Inspection 

R
eport 

of the 

C
om

m
ittee 

on 

affidavit. 

This 

H
on'ble 

T
ribunal 

was 

further 

pleased 
to 

direct 

th
at 

the 

It is 

respectfully 

subm
itted 

that 
on 

perusal 
of 

the 

aforesaid 

Letter P
etition 

dated 

18.04.2024 

as 

well 

as 

th
e 

solem
n 

o
b

serv
atio

n
s 

of 
th

is H
on'ble 

C
ourt 

in 

th
e 

said 

O
rder 

dated 

11.07.2024 

thereto, 
it prim

a 

facie appears 

that 

th
e
 

alleged 

site 
is 

situated 
at 

Plot 

N
os. 

3367 

an
d

 

562 

over 

6. 

It is 

further 

respectfully 

subm
itted 

that 

th
e 

location 
of the 

alleged 

site 

pertains 

to
 

the 

jurisdictional 

area 
of th

e 

D
istrict 

M
agistrate, 

B
ankura, 

which 
is 

corroborated 

from
 

a Com
m

ittee 

Report 

filed 

by 
the Com

m
ittee 

constituted 

by 

this 

H
on'ble 

Tribunal 
in 

connection 

with another 

Original 

A
pplication 

being 

OA 

106/2024/ 
EZ, 

wherein 

the location 
of th

e 

alleged 

site 
is m

entioned 
as 

situated 

w
ithin 

the 

Block 

dated 

7. 

2
4

 
NOTARY 
od 

M
U

 SURI 

SADAR 

COURT 

BIRDNUR 

REGD.-
12 
/ 16 EXP. 

T
 

-28 

02.026 

notice 
on 

th
e 

R
espondent 

Nos. 
6 and 
7 viz. 

Shyam
al 

B
epari 

and 

D
alim

 

M
ondal 

respectively 
be 

served 

through 

the 

office 
of th

e 

deponent 

and 
an 

affidavit 
of service 
is directed 
to

 
be 

filed 
by 

th
e 

deponent 
by 

th
e 

next 

date of listing 
on 

27.08.2024. 

No. 

140 

under 

th
e 

jurisdictional 

Block 
of Sonam

ukhi 
in

 

th
e 

district 
of 

an
 

area 
of 

11. 

1
0

 

acres 
in 

th
e
 

river 
of 

D
am

odar 
in

 

M
ouza-

P
alshora, 

J.L. 

B
ankura. 

21.12.2016 

was 

issued 
by 

the 

District 

M
agistrate, 

B
ankura 

to 
the 

Sonam
ukhi 

in 

the 

district 
of 

B
ankura, 

over 

w
hich 

the 

Letter 
of Intent 



o
f
 B
EN

G
A

L 
W

E
S

T
 

B
A

 

GOVT M
D

. 
N

A
S

E
R

 
H

O
S

S
A

IN
 

N
O

T
A

R
Y

 
R

eg
d

. 
N

o
. 

-1
2

/1
6

 
E

xp.-28.02.26 
D

t 
-B

irb
h

u
m

 

*SUR 

said 
alleged 

5 

alleged 

Anil 

Kum
ar 

and 
the 

m
ining 

lease 

deed 

betw
eenae 

s 

Anil 

K
um

ar 

and 

the 

D
istrict 

M
agistrate, 

B
ankura 

was 

executed 

thereof 

on 
09.12.2020. OA 

Photocopy 
of th

e 

relevant 

part 
of the 

Report 
of the 

Com
m

ittee 

this 

Hon 
'ble 

Tribunal 

with 

connection 

106/2024/ 
EZ 
is 

annexed 

herew
ith 

and 

m
arked 

as 

annexure 
'A

'. 

constituted 

1
n

 

In 

th
e 

aforesaid 

circum
stances, 

particularly 
in 

view
 

of the 

location 

of the 

alleged 

site 

falling 

beyond 
the 

jurisdictional 

area 
of the 

answ
ering M

agistrate, 

Birbhum
 

is required 
to 
be 

replaced 
by 

the 

D
istrict 

M
agistrate, 

respondent, 
it is 

m
ost 

hum
bly 

subm
itted 

that 

the 

nam
e 

of the 

District 

B
ankura 

in 

th
e 

array 
of the 

Respondent 

No.2 
as 

well 
as 
in

 

th
e 

Com
m

ittee 

constituted 
by 

this 

H
on 

ble 

Tribunal 
in

 

the 

present 

mnatter, 

because 

the records 

and/or 

docum
ents 

pertaining 
to 

the 

Letter 
of 

Intent 
or mining 

8. 

It is 

m
ost 

hum
bly 

prayed 

that 

this 

H
on'ble 

Tribunal 
may 

graciously 

9. 

It is respectfully 

subm
itted 

that 

after 

receipt 
of copies 
of the 

notice dated 

22.07.2024 

issued 
to

 
the 

R
espondent 

Nos. 
6 and 
7 by 

the 

Learned 

D
eputy 

R
egistrar 

of this 

H
on'ble 

Tribunal, 

steps 

were 

taken 
to

 

9204do 

MO 
NASER xrV

L
O

N
 

NIVSS0vAISVN 

SURI 
SADAR 
COURT 

REGD.-
12 
/ 16 EYP 

T.-28 
02.7026 

by 

lease 

granted 

thereto 
on 

the 

alleged 

site, 

are 

lying 

w
ith 

the 

office 
of the 

District 
M

agistrate, 
Bankura. 

be 

pleased 
to 

pass 

order/order(s)/direction/direction(s) 
by 

suitably 

m
odifying 

and/or 

varying 

the 

order 

dated 

11.07.2024 

passed 
in

 

the 

present 

m
atter 

to 

the 

aforesaid 

extent. 

serve 
on 

Birbhum
, 

but 
the 

said 

respondents 

could 

not 
be 

located 
in

 

their 

given 

the 

said 

respondents 
in 

their 

given 

address 
of Village-

Suri, 

District 

address. 

However, 
it cam

e 
to 
the 

knowledge 

through 

local 

inform
ation 

10. 



B
E

N
G

,
 

MD. 
NASER NO

T
A

R
Y

 
Regd. 
N

o.-12/16 
Exp.-28,02.26 

Dt 
-B

irbhum
 

6 

that 
the 

respondent 

no.6 

nam
ely 

Shyam
al 

Bepari 

might 
be 
a 

S
A

D
A

R
 

That, 

the 

deponent 

requested 

the 

Superintendent 
of Police, B

irbhum
, 

by 
a letter 

dated 

18.08.2024, 
to 

tak
e 

steps 
for 

causing 

service 

11. 
of 

th
e
 

N
otice 

to
 

th
e 

said 

respondent 

nos.6 

and 
7. 

Further 

steps 

w
ere 

also taken 

by 

th
e 

deponent 
to 

cause 

service 
of 

th
e 

notice 

to 

the 

said respondents 
through That, 

th
e 

Superintendent 
of Police, 

B
irbhum

, 
by 

his 

1letter 

dated 22.08.2024, 

inform
ed 

the 

deponent 

that 

the 

respondent 

no.6 

nam
ely 

Shyam
al 

Bepari 
is 

presently 

residing 
at 
Village-

Pukurpara, 
GP-
K

undala 

under 

th
e 

PS-

M
ayuresw

ar, 

D
istrict-

B
irbhum

 

and 

he 

w
as 

not 

available 

in 

his 

said 

residence 

and 
as 

such, 

th
e 

notice 

was 

received 
by 

his 

father on 

behalf 

of th
e 

said 

respondent 

no.6. 

T
hus, 

th
e 

notice 

upon 

the respondent 

no.6 

has 

been 

served. 

The 

Superintendent 
of Police, 

Birbhum
 

12. 
13. 

T
hat, 

th
e 

Postal 

D
epartm

ent 

also 

returned 

the 

copies 
of the 

notice, 

w
hich 

were 

also 

attem
pted 

to 
be 

served 

through 

registered 

post 

upon 

th
e said 

respondent 

nos.6 

and 
7, with 

the 

inscription 
of "Insufficient 

Address". 

No. 
M

em
o 

being 19.08.2024 

addressed 

to 

the 

letter 

Superintendent 
of Police, 

B
irbhum

 
for 

taking 

steps 
to 

cause 

service 
of 

aforesaid 
M

&
M

/3691/DL&
LRO(B)/2024 

dated 

Photocopies 

the 

of 
R

EG
D

 
1

2
/ 

6 

resident 
of 

Sainthia, 
D

istrict-
B

irbhum
. 

registered 
post. 

further 

inform
ed 

the 

deponent 

that 

notice 
to 

the 

respondent 

no.7 

nam
ely 

D
alim

 

M
ondal 

co
u

ld
 

not 

be 

serv
ed

 

b
ecau

se 

no 

p
erso

n
 

could 

give 

an
y

 inform
ation 

regarding 

th
e 

said 

respondent 

no.7. 

notice, 

the 

aforesaid 

letter 

being 

M
em

o 

N
o.48/R

O
(H

C
) 

dated 

22.08.2024 



7 

issued 

by 

the 

S
uperintendent 

of Police, 

B
irbhum

 

along-w
ith 

service 

w
ith 

th
e 

postal 

consignm
ent 

track 

report, 

are 

collectively 

return 
of notice 
to

 

th
e 

respondent 

no.6 

and 

th
e 

postal 

envelops 

together h
erew

ith
 

an
d

 

m
arked 

as 

an
n

ex
u

re 

B'. 

annexed 

It is 
therefore 

prayed 

th
at 

the 

H
on'ble 

T
ribunal 

m
ay 

pass 

necessary 

14. 

The 

statem
ents 

m
ade 

in
 

paragraph 

1,2,3,4,5,6,7,8, 
10, 

11,12,13 

are 

1
5

. 

Prepared 
in

 
my 

office 

D
eponent 

A
dvocate 

Advocat 
Jcdentified 
by 

Bidhau 
hauda 
Roy 

bO
lenc 

a
fs

 

m
ed 

o
r day 

of 

R3|08-, 

2024. Sih 
Aaudlin 

F WEST, 
AL 

o 

M
D

 

NOTARY 

SURI 

SADAR 

COURT 

BIRBHUM 

REGD.-
12 
/ 16 

BIRBY 
M

D. 
N

A
SER 

HOSSAIN 
N

O
T

R
Y

 
Regd. 
N

o.-12/16 
Exp.-28.02.26 

D
t-Birbthum

 

* SU
R

I 

g
o

|2
4

 

EXP. 

S
anA

R
 

s.D 
order 

or 

further 

orders 

as 
it deem

s 
fit 

and 

proper 

in 

th
e 

interest 
of 

justice. 
based 
on 

inform
ation 

derived 

from
 

the 

record 

w
hich 

are 

usually 

kept 

and m
aintained 

by 

th
e 

answ
ering 

respondents 
in

 

the 

ordinary 

course 
of 

business 

and 

w
hich 

I belief 
to 
be 

true 

and 

rest 

thereof 

are 

my 

hum
ble 

subm
ission 

before 

this 

Hon 
ble 

Tribunal. 

bv 
deponen 

O
F B

E
N

/
 



Report 
of 
the 

Committee 

Constituted 
by 

Hop'ble 

Natlonal 

Green 

Tribunal 

(Eastern 
Zone 

Bencb), Kolkata 
by 
the 

order 

passed 
on 

29.05.2024 
Io 

connectlon 
to 
OA 
No 

106/2024/E 

A
nnexw

re-A
 

Sand 

mining 
site 
at plot 
no 

367, 

Mouza-

Palshora, 
JL 
No 

140, 
PS 

Sonamukhi, 

District-

Bankura 
over 
an 

area 
of 
1 1.10 

acres 
on 
the 

river 
bed 

of Damodar. 

Nam
e 

&
 

Dr. 

Vivek 

Dattatraya 

Bhasme, 
IAS, 

District 
Land 
and 

Land Reforms 
Officer, 
Bankura. 

1. 
2. Mr 

Aup 

Kumar 
Dey, 

Environmental 

Engineer 
&

 
In- Charge, Durgapur 

Regional 

Office, 
West 

Bengal 

Pollution 
Board 

com
m

lttee 
m

em
bers 

N
am

e 
of 
the 

3. Dr. 

Rajarshi 

Chakraborty, 

Environment 

Officer, 

Environment Copies 
of 

nomination 
letter 
are 

attached 
as 

Annexure1, 

Annexure-2 
and 

Department Annexure-3 
24/06/2024 

None 

from 

Project 

Proponent/ 

Lessee 
side 
was 

present 
at the 

project 
site 
at 

the 

tim
e 

of 
the 

field 

inspection. 

01:30 
pm

-04:00 
pm 

Date 
of 

site 

visit: Time 
of Visit: 

Order 

paSsed 
by 

Hon'ble 

National 

Green 

tribunal(Eastern 
Zone 

Bench) 
on 

29.05.2024 
in connection 
to 
OA 
No 

106/2024/EZ 

River 
bank 

Person 
met 
during 

inspection: 
Nature 
ßf 
the 

area Reference 
of inspection 

Letter 
of Intent 
was 

issued 
to 
Mr Anil 

Kumar 
by 
the 

office 
of the 

District 

Magistrate, 

Bankura 
on 

21/12/2016 
(Annexure-4). 

About 
the 
Unit: F WEST 

Mr 

Anil 

Kumar 
has 

been 

granted 

Environmental 

Clearance 

(EC) 
by 
the 

District 

Environment 

Impact 

Assessment 

Authority 

(DEIAA) 
on 

08/03/2017 

(Annexure 
5). 

Lease 

agreement 

between 
Mr 

Anil 

Kumar 

and 

District 

Magistrate, 

Bankura 
was 

executed 
on 

09/12/2020 
and 

registered 
on 

16/12/2020. 

Copy 
of the 

lease 
deed 
is attached 

as 

(Annexure 
6). 

The 

geographical 

boundary 

points 
of 
the 

project 
site 
(as 
per 
EC 

granted) 
are 
as follows 

M
O. 

NASER 
H

O
SSA

IN
 

N
O

T
A

R
Y

 
R

egd. 
N

o-12/16 
Exp.-28.02.25 

Dt 
-B

irttu
m

 

BIREY A
R

 
S 

Longitude 
87°31'22.95"E 

87°31'27.02"E 
87°31°20.21"E 

87°31'16.53"E 

23°19'29.18""N 
23°19°17.09"N 

23°19"27.69 
"N 

23°19'19.10"N 
Lattitude 

SI 

Boundary 

Polnt 

No 
A

 

1 

B
 2 

C
 

3 
4 

tey 

Address 
of 

the 
unit: 



Observation: 

1. During 

field 

visit, 
no 

boundary 

pillars nre 
No 

3. 

No 

CCTV
 

was 

found 
to

 
be 

installed 
in 
the 

sand 

m
ining 

area. 

4. 
D. NO 

DIsplay 

Board 

mentioning 
the 

nam
e 

of 
the 

sand 

block, 

lease 

area 
and 
the 

lease 

holder's 

name was 
found 
visible .. The 

total 

quantity 
of 

sand 

which 

could 
be 

extracted 
as per 

the 

Environmental 

Clearance 

from
 DELAA 
is 

1,13,100 

cum/year 
or 39,94,127 

ctUyear, 
The 

total 

permission 
for 

extraction 
of 

sand issued 
by the 

office 
of DL&

LRO 
is 
as follows 
-

Extracted 

quantity 
of sand 

Period 

SI 
No (cft) 50,000 

25/12/2020 
to 
24/12/2021 

21,35,000 
22,00,000 

32,00,000 

25/12/2021 
to 
24/12/2022 

2 25/12/2022 
to 
24/12/2023 

3 25/12/2023 
to 
24/06/2024 

4 
The 

active 

permit 

details 

obtained 

from 
the 

portal 
of the 

W
BMDTCL 

0s attached 
as Annexure-7. 

7. Traces 
of 

mining 

outside 
the 

leasehold 
area 
in 
the 

fom
 

of excavation 

were 

found 
but 
it could 
not 
be 

ascertained 

who 
did 
it as no 

one 

was 

present 
at the 

site. Remarks: 

1. The 

Ministry 
vide 

OM 
F. No. 

IA3-22/1 

1/2023-IA.II 

(E-208230) 

dated 

28.04.2023, 
in compliance 

of 

order 

dated 
07. 

12.2022 

passed 
by 

Hon'ble 

NGT 

(Principal 

Bench) 
in OA 

142 
of 2022 

bad 

provideda 

window 

period 
of 
one 
year 
for 

reappraisal 
of all 

Environmental 

Clearances 

(BCs) 

issued by 

DEIAAs 

from
 

15.01.2016 
to 

13.09.2018 
by 

SEAC/SEIAA 
and 

grant 
of fresh 

ECs 
by 

SEIAAs. 

Subsequently, 
the 

Ministry 
vide 
OM

 

dated 

15.03.24 

extended 
the 

tim
e 

period 
for 

reappraisal 
of ECs 

by 

DEIAAs 
by 

further 

period 
of 
6 

months 
till 

27.10.2024. 

o
F

 
W

E
S

T
 

COV 

In 

view 
of 
the 

above, 
the 

Project 

Proponent/ 

Lessee 
is required 
to

 

obtain 

fresh 
EC 

from
 

SEIAA within 

27.10.2024 
and 

subsequently 

Consent 

from
 

WBPCB. 

M
D

. 
N

A
S

E
R

 
H

O
S

S
A

IN
 

N
O

T
A

R
Y

 

2. Absence 
of boundary 

pillar 

may 

create 

difticulty 
for 

the 

Project 

Proponent/ 

Lesseo 
as well 
as 

monitoring 

agencies 
to 

keep 

mining 

activity 

restricted 
to 

lease 

hold 

area. 

Therefore, 
the 

Projcct Proponent/ 

Lessee 

may 
be 

instructed 
to 

erect 

boundary 

pillars 

immediately 
and 

coordinates 
of 
the 

boundary 

pillars 
are 
to 
be 

certified 
by 

land 

department. 
The 

Project 

Proponent/ 

Lessee 

should restrict 

extraction 
of 

sand 

within 
the 

lease 

hold 

area 
as bounded 
by 
the. 

certified 

boundary 

pillars. 

BIRBHU 

n R
e
g

d
. 

N
o

 

-
1

2
/1

6
 

E
x

p
.-2

8
.0

2
.2
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D
t
 

-
G

lr
b

h
u

m
 

*SURI S K
D

A
R

 
S

.
D

 

(Dr. 

Rajarshl 
Chakraborty) 

(Arup 
Kumar 
Dey) Environmental 

Engincer 
&

 
In 

W
BPCB 

Charge, 

Durgapur 

Reglonal 

Offico, 

(Dr. 

VIvek 

Dattatrya 

Bhasame) 

District 

Land 
and 

Land 

Refons 

Oflcer, 
Bankura 

2 

dem
arcating 

the 

lease 

area 
was 

found. was 
no 

mining 

activity 
at the 

tim
e 

of 
the 

visit 
at the 

projet 
site 
or in 
the 
vicinity 

of 
the project 

site 

(Figure 
1). 

m
achinery 

for 

extraction 
of sand 
was 

found 
at the 

proiect 
site 
at the 

tim
e 

of the 

visit. 

at the 
site. 

Bavironment 
Oficer, 

Environment 
Department 



A
unexw

e-
B

 

Government 
of W

est 

Bengal 

Office 
of the 

District 

M
agistrate 

B
irbhum

 

19/ 
08 
12024 

Date: 

Em
ail 

:: dm-bir@
nic.in 

DL&LROB)2024 

Memo 
No. 

M&MI 

3
6

9
 

To The 

Superintendent 
of Police Birbhum

. 

Sub: 

Service 
of Notice 
for 

compliance 
of the 

direction 

dated 

11.07.2024 

passed 
by 
the 

Hon'ble 

NGT 
in 

Original 

Application 

No.l16/2024/EZ 
in 
the 

matter 
of M

anirul 

Sekh 
&

 

Ors. 
Vs. 

State 
of West 

Bengal 
&

 

Ors. 

Please 
find 

enclosed 
tw

o 
sets 
of Notice 

dated 
22nd 

July, 

2024 

under 
the 

seal 
and 

signature 
of 

the 

Learned 

Deputy 

Registrar, 

Hon'ble 

NGT, 

Eastern 

Zone 

Bench, 

Kolkata 
in 

connection 
with 

Original 

Application 

No.l16/2024/EZ 

along-with 
the 

solemn 

Order 

dated 

11.07.2024 

passed 
by 
the 

Hon'ble 

NGT 
in 
the 

said 

m
atter. You 

are 

requested 
to 

take 

steps 
for 

causing 

service 
of 
the 

Notice 

dated 

22nd 

July, 

2024 along-with 
the 

Order 

dated 

11.07.2024 

passed 
by 
the 

Hon'ble 

NGT, 

upon 
the 

Respondent 
No. 
6 

and 
7, whose 

particulars 
are 

furnished 

below, 

through 
the 

concerned 

Police 

Station 
or any 

other mode, 
as may 
be 

convenient 
for 

you. 

The 

Service 

Acknowledgment/Service 

Return 

may 

please 
be 

forwarded 
to 
the 

Office 
of the 

ADM
 

and 

DL&LRO, 

Birbhum 
at the 

earliest, 

preferably 

within 
22nd 

August, 
2024. Probable 

present 

address 
as per 

local 
information 

Sainthia, 
District-
Birbhum

. 

Notice 

Address 
as given 
in 
the 

Respondent 

Name 
of the 

Respondent 

Number Birbhum 
Birbhumn 

Village-
Suri, 
District 

Village-Suri, 
District 

Shyamal 
Bepari 

Not 
available 

Respondent 
No.6 Dalim 

Mondal S/O-
Jalal 
Mondal 

Respondent 
No.7 

Encls: 
As 
stated. District 

M
agistrate 
Birbhum

. 

W
E

S
T

)
 

O
F

 B
E

N
G

 

G
A

L
&

 Retein 

BIRBY 
MD. 
NASER 

HOSSAIN 
N

O
T

A
R

Y
 

Regd, 
No.-12/16 

Exp.-28.02.26 
Dt -Birbhum

 
SADAsD.R 



11 

Government 
of W

est 

Bengal 

Office 
of the 

Superintendent 
of 

Police 

Birbhum
 

Dated: 
2? 
/08/2024. 

Memo 
No. 

4
8

 

/RO
 

(HC) 

To The 
District 
M

agistrate, 

Birbhunm
. Sub.:-

Service 
of Notice 
for 

compliance 
of the 

direction 
of order 

dated 11.07.2024 

passed 
by 
the 

Hon'ble 

NGT 
in 

Original 

Application 

116/2024/ 
EZ 
in the 

matter 
of Manirul 

Sekh 
&

 

Ors-Vs-State 
of West Bengal 

&
 

Ors. 

Ref.:-

Your 

office 

M
emo 

No. 

M&M 

369/DL 
&

 

LRO 

(B)/2024 

dated 19.08.2024. W
ith 

reference 
to 
the 

above, 
this 
is 
to 

note 

that 
IC, 

Suri 
PS 
has 

been 

directed 
to 

serve 
the 

notices 

upon 

Respondent 
No. 
06. 

Shyamal 

Bepari 
&

 

Respondent 
No. 
07. 

Dalim 

M
ondal 

of Village 
- Suri, 

District 
- Birbhum, 
S/o 

Jalal 

M
ondal 

of Birbhum 

District. 
But 
no 

person 

could 

give 
any 

information 

regarding 

Respondent 
No. 
7 i.e. 

Dalim
 

M
ondal 

and 
as 

such 

notice 

could 
not 
be 

served 

upon 

him
. 

As far 
as 

Respondent 
No. 
6 i.e. 

Shyamal 

Bepari 
is 

concerned 
this 
is to 

inform
 

that 
he 

presently 

resides 
at Pukurpara, 
GP-

Kundala 

under 

PS-M
ayureswar, 

District Birbhumn. 

Accordingly, 
he 

has 

been 

directed 
to 

serve 
the 

notice 

and 

OC 

M
ayureswar 

PS 

has 

endorsed 
the 

sam
e 

to 

ASI 

Pralay 

Shankar 

Datta 
to

 

serve 

the 

notice. Subsequently, 
he had 

been 
to 
the 

residence 
of 

Respondent 
No. 
6 ie. 

Shyamal 

Bepari and 
as 
he 

was 
not 

available 
in 

his 

house, 
his 

father 

received 
the 

notice 
on 

behalf 
of 

him 

on 

21.08.2024 

and 
the 

mnatter 

has 

been 

diarised 

vide 

M
ayureswar 

PS 

GDE 

No. 

990 dated 

21.08.2024. 

(Copy 
of Service 

Return 
is enclosed 

herewith 
for 

ready 

reference). 

This 
is for 

your 

information 
and 

necessary 

action. 

Superintendent 
of Police Birbhum

 

Supdt. 
of Police 

BIRBHUM 

W
E

S
T

,
 

F 
B

E
N

G
 Regd, 

No 
-12/16 

Exp.28,02.26 
Ot -Birbhum 
SADAR 
S

9
 



12 20je2024 

CoU
R 

R-165 

20 
AUG 

024 

Govcrament 
of WWest 

Bengal 

Ofice 
of the 

District 

Magistrate 

Birbhum
 

Date: 
/9

/0
8

 
I2024 

Email 
:: dm-bir@nic.in 

DL&LRO(B)2024 

g69! 

Memo 
No. 
M&M The 

Superintendent 
of Police Birbhum. 

To 

Sub: 

Service 
of Notice 
for 

compliance 
of the 

direction 

dated 

11.07.2024 

passed 
by the 

Hon'ble 
NGT 
in 

Original 

Application 

No.116/2024/EZ 
in 
the 

matter 
of 

Manirul 

Sekh 
&

 

Ors. 
Vs. 

State 
of West 

Bengal 
&

 

Ors. 

Please 
find 

enclosed 
tw

o 
sets 
of 

Notice 

dated 

220d 

July. 

2024 

under 
the 

seal 
and 

signature 
of 

the 

Learned 

Deputy 

Registrar, 

Hon'ble 

NGT, 

Easterm 

Zone 

Bench, 

Kolkata 
in 

connection 
with 

Original 

Application 

No.l16/2024/EZ 

along-with 
the 

solemn 

Order 

dated 

11.07.2024 

passed 
by 
the 

Probable 

present 

address 
as 

per 
local 
information 

Sainthia, 
District-
Birbhum. 

You 
are 

requested 
to 

take 

steps 
for 

causing 

service 
of the 

Notice 

dated 

22nd 

July, 

2024 along-with 
the 

Order 

dated 

11.07.2024 

passed 
by 
the 

Hon'ble 

NGT, 

upon 
the 

Respondent 
No. 
6 

and 
7, whose 

particulars 
are 

furnished 

below, 

hrough 
the 

concerned 

Police 

Station 
or any 

other 

mode, 
as may 
be 

convenient 
for 

you. 
The 

Service 

AcknowledgmentService 
Return 
may 

please 
be 

forwarded 
to 
the 

Office 
of the 

ADM
 

and 

DL&LRO, 

Birbhum 
at the 

earliest, 

preferably 

within 

220d 

August, 
2024. Respondent 

Nuaber 

Notice 

Address 
as given 
in the Name 

of the 

Respondent Birbhum
 

Birbhum
 

Village-
Suri, 
District 

Village-Suri, 
District 

Shyamal 
Bepari 

Not 
available 

Respondent 
No.6 Dalim 

Mondal S/O-
Jalal 
Mondal 

Respondent 
No.7 

MD. 

NASER 

Encls: 
As stated. 

B
E

A
 District 
M

agistrate 
Birbhum

. 

H
O

SSA
IN

 
N

O
T

A
R

Y
 

BIRDS 

n Regd. 
No 

-1
2

/6
 

Exp.-28.02.26 
Ot -Birbtum

 BIRBHUM 

H
on'ble 

NGT 
in 
the 

said 

matter. 
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NOT

ARY
 

Bi
rbh

um
 

Sup
erin

ten
den

t o
f 

Poli
ce 

oF
 

WES, MD
 

NAS
ER 

B
E

N
G

 

Sd/ 
O/C lega

l cell 

on
 

beh
alf of

 
Shy

am
al 

Be
par

i. 

1,
 

bein
g 

fath
er 

,re
cei

ved
 the 

not
ice

 S/-
ille

gib
le 

B
irb

hu
m

. 

Di
str

ict
 

M
ag

ist
ra

te 19
/08

/24
 En

cls
: A

s 
sta

ted
. 

Sd/ 

No
.7 

Re
spo

nd
en

t 

S/O
-

Jal
al 

Mo
nd

al 
Da

lim
 

Mo
nd

al 

Vi
llag

e-S
uri

, 
Dis

tric
t 

Bi
rbh

um
 

Not 
av

ai
la

bl
e 

No
.6 

Re
spo

nd
ent

 

Sh
yam

al 
Be

par
i 

Vil
lag

e-Suri
, 

Dis
tric

t 

Bi
rb

hu
m

 

Nu
mb

er 
Re

spo
nd

en
t 

Nam
e of

 
the 

Re
sp

on
de

nt 

Ad
dre

ss as
 

giv
en 

in
 

the 

No
tic

e 

Sa
int

hia
, 

Di
str

ict
-

Bi
rbh

um
. 

Au
gus

t, 
202

4. 
for

wa
rde

d to
 

the 

Of
fic

e of
 

the 
ADM

 and 

DL
&L

RO
, 

Bir
bh

um
 at

 
the 

ear
lie

st, 

pre
fer

ab
ly 

wit
hin

 22d mo
de, 

as
 

may 

be
 

co
nv

en
ien

t for you
. The 

Ser
vic

e 

Ac
kn

ow
led

gm
ent

/Se
rvi

ce 

Re
turn

 may 

ple
ase

 be
 

and 

7,
 

wh
ose

 

pa
rti

cu
lar

s 

Ho
n'b

le NGT
 in

 
the said

 

ma
tter

. 

Or
igi

nal
 

Ap
pli

cat
ion

 

No
.11

6/2
02

4/E
Z 

alo
ng

-w
ith

 the 
sol

em
n 

Ord
er 

date
d 

11
.07

.20
24

 

pas
sed

 by
 

the 

the 

Lea
rne

d 

De
put

y 

Re
gis

tra
r, 

Ho
n'b

le NGT
, 

Ea
ste

rn Zon
e 

Be
nch

, 

Ko
lka

ta in
 

co
nn

ect
ion

 

with
 Ple
ase

 

find
 

en
clo

sed
 two sets
 of

 
No

tice
 

dat
ed 22

 

July
, 

202
4 

und
er the seal

 and 

sig
na

tur
e of

 ma
tte

r o
f 

Ma
nir

ul 

Bi
rb

hu
m

. 
The 

Su
pe

rin
ten

de
nt of

 
Pol

ice
 

T
o 

Mem
o No. Da

te: 

19
 / 08
 

/20
24
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irb

hu
m
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ail 
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dm
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ir@
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n 
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Di
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M
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Go
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cop
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Pro
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ble
 

pre
sen

t 
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dre
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per loc
al 

inf
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n 

are 

fur
nis

he
d 
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ow

, 

thr
ou

gh
 the 

co
nc
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ed

 

Po
lice

 

Sta
tio

n or
 

any 

oth
er 
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ng

-w
ith

 the 
Ord

er 

dat
ed 

11
.07

.20
24

 

pas
sed

 by
 

the 
Ho

n'b
le NGT

, 

upo
n the 

Re
spo

nd
en

t No. 

6 You are 

req
ues

ted
 to

 
take

 

step
s for 

cau
sin

g 

ser
vic

e of
 

the 

No
tice

 

dat
ed 22" 

July
, 

202
4 
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h 

&
 

Ors
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We

st 
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ng

al 

&
 

Ors
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pas
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 by
 

the 
Ho
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al 
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l 
16

/20
24

/EZ
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tice

 for 
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e of

 
the 

dir
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ion
 

dat
ed 
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.07
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24
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9 

/D
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st 

Be
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